CENTRAL ADMINISTRATIVE TRIBUNAL
BENCH AT MUMBAI .

ORIGINAL APPLICATICN No, 81 /1993

Date of Decisions: 4/3/97

Rajaram Laxman shirke Petitionér/s
Shri S.P, Kulkarni ' _  Advocate for the
T Petitioner/s -
- Vs

Union of India & 3 Ors.

Réspondent/s

Shri s.s.Karkera for Shrl Pradhan Advobate for the
Regpondent/s

CORAM

Hon'ble Shri B, s.Hegde, Member (J)

.Hon'ble Shri M,R.Kelhatkar, Member (A)

(1) To be referred to the Reporter or nof ? Kj‘

(2) Whether it needs to be circulated to/b
other Benches of the Tribunal ?

(B.S.Péé%?

abp. A e . MEMBER(J) :



- IN THE CENTRAL ADMINISTRATIVE. TRIBUNAL

GULESTAN BIDG.NO.6, PRESCOT RD, 4TH FLR,

MUMBAL - 400 001.

ORIGINAL APPLICATION NO: 81/93,

DATED THIS 4th DAY OF MARCH, 1997,

CORAM : Hon'ble shri B, sS.Hegde, Member (J).

Hon'ble shri M.R. Kolhatkar, Member (A),

Rajaram Laxman Shirke,

¥hansama-cum-Gardner

in Group 'D* Cadre

“at Mahableshwar Post Office,

in satara Dxist, Pune Region, ee+ Applicant.
By Advecate shri s.P.Kulkarni

Vs.

i. Union of India through
the Chairman (Dept. cf Posts),
Dak Bhavan, Festal Divisien Board,
New Delhi.

2. The Director of Fostal services,
‘@/0 Postmaster General
Pune Region, Fune - 411 0Q1.

3. Sr.supdt, ¢f Fost Offices,
satara Division, satara 415 001,

4, sub Postmaster,
Mahableshwar. «+« Respondents

By advocate shri S.s, Kerkera for
shri P.M.Pradhan
XOREBER I

Y} per shri B, S. Hegde, Merber (J) X

The main prayer in the OA is for issuing directions
to the respondents to issue appointment ordef as Attendant-
Cum-Khansama-Cum-Caréner w.e,f, 1/4/85. Coungel for Applicant
states that applicant retired from service on 1/4/94. The
applicant had earlier made a representation to the competent
authority as to whether he is a class-IV or claés-lll emplovee,
The respondents have not taken any decision. The applicant
has sent another petition dated 23/5/92 to which the
respondents have not replied and the applicant then filed

OA on 29/1/93. since the applicant has filed the OA in this
Tribunal, the regpondents have not disposed of the pending petitien,

] e
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In the circumstances, we hereby direct the
resporndents to dispose of the pending petition within
a perxicd of three monthg from the date of receipt of
copy of this order by giving a speaking order, Applicant
is at liberty to approach the Tribunal in case he is

aggrieved,

MP~873/93 stands disposed of, OA is disposed

of with above directions with no orders as to costs.
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MRl s ogpt—
(M. R, KOLHATKAR) (B.S.HEGEE)
MEMBER({A) MEMBER (J)

abp,



